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Central Drought Aspessment for
!'nnll Nada

2038 SHRI C. CHINNASWAMY:
Will the Minister of AGRICULTURE

be pleased to state:

(a) what is the assessment of Cen-
tra]l drought relief team for Tamil
Nadu; and

(b) the amount so far released to
the Tamil Nadu Government?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (KUMA-
RI KAMLA KUMARI): (a) The follow-
ing are the important assessment made
by the Central Team on drought situa-
tion in Tamil Nadu:

(i) Scarcity of drinking water in the
affected areas was a serious problem.
In a number of places, the existing
sources had failed and new sources had
to be provided or arrangements made
for transporting water;

(ii) Priority will have to be given to
the provision 6f employment to the vul-
nerable population mainly consisting of
marginal farmers, landless labourers
and small farmers in addition to the
employment generated under the bud-
geted plan schemes ang programmes,
Special emphasis should be placed on
productive works such as de-silting of
irrigation tanks, percolation ponds, im
provement of canals, strengthening of
flood embankments etc., while construe-
tion of kucha road works be given a
low priority.

(iii) Both preventive and curative
schemes have to be strengthened hy
way of medical cover to the population
affected in the drought affected areas;

(iv) Fodder situation in some areas
was quite serious. Arrrangements for
supply of fodder to such areas may be
necessary. Animal Health cover may
have to be strengthened particularly
for the cattle belonging to the target
group under Integrated Rural Develop
menf Programme (IRD) and sther
Special programmes, as otherwise these
beneficiaries are likely to lois their
Source of livelihood.

(b) On the basis of the report of the
Central team and ‘the recommendations
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of the High Level the Gov-
ernment of India had approved a ceil-
!!l{ of gxpendijture of Rs. 48.90 crores—

of Rs. 6.10 crores and
phn ceiling of Rs. 42.80 crores during
the current financial year. As against
thé Plan ceiling, ‘on account’ payment
of advance Plan assistance of Rs. 10.00
crores has already been released to the
Government of Tamil Nadu. Further
releage of Central assistance for
drought relief will be considered in
the light of the progress of expendi-
ture on various works approved by the
Government of India, to be submitted

by the State Government in due
course. ¥
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Flush System in Government Quar.
ters, Lodhi Road

2090. SHRI ANWAR AHMED:
Wil] the Minister of wonxs AND
HOUSING “be pléaséd t, stale:

(a) whether flugh system in Lodhi
Roag Government Quarters, New
Delhi doew not work :hmu;bout the
year, if so, reasansg thereof;
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(b) whether keepirig of water
tanks for flush system at very high
place (roof of 2nd floor) is the cause
of non-functioning of flush;

(¢) whether putting o water tanks
on the roofs of first floor can result
in the functioning of flush py re-
duction in height by 11 feet and in-
creased pressure thereby;

(d) whether non working of flush
is a health hazard to cause epidemic
and can be controlled by construc-
tion of over-head water tank also;
and

(e) if so, the action proposed to be
takén by Government to rectify the
defects tp ensure functioning of flush
and by what time?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (e). The
information is being collected and
will be laid on the Table of the
Sabha.

. Forest Preservation Commission

2091. SHRI HARINATH MISRA:
will the Minister of AGRICULTURE
be pleased to gtate:

(a) whether Government propose
to congtitute g Forest Preservation
Commision comprising persons with
necessary expertise; and

(b) whether Government propose
imparting neecessary education in our
schools and colleges on the subject of
afforestation and conservation of
forests?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE

AND , RURAL RECONSTRUCTON
(RUMART KAMLA KUMARI): (a)

No, Sir.

(b) Essential aspects of nature
conservation including the role of
forests are already included in the
syllabi of schools and colleges.

Allotment of Land to various States,
Union Territories under 20-Point Pro-
gramme
2092. SHRI RAMJIBHAI MAVANI:

‘Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:
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(a) how many acres of land have
been allotted during the last six
months in Delhi, other Union Terri-
tories and in various States
under 20-Point Programme to land-
less labours, Harijang and Schedul-
ed Castes categories, Minority com-
munities, Adivasiy and other weaker
section of the society;

(b) how many of them have ae-
tually been disbursed out of them;

(c) what other types of assistance,
hag been provided tp them;

(d) what are the plang and prog-
rammes for such allotments during
the next six months; gnd

(e) what steps are to be taken to
provide safeguards tp these allotiees
so that their lands are not taken
back by various authorities and land-
lordg ete.?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):

(a) and (b), The information re-
lating to distribution of ceiling sur-
plug land under the revised ceiling
laws is given in the appended state-
ment,

(¢) Under a scheme of providing
financial assistance to the allottees of
ceiling surplus land, Central assist-
ance to the extent of Rs. 15.66 crores
hag been released to the State Gov-
ernments since the inception of the
scheme, This includes Rs, 38.26
lakhg released during the current
financial year.

(d) The Government ot Indig do
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not fx any I&rEels for allotment of
land. They have, however, urged
State Governments to accelerate the
pace of distribution.

(e) The State Governments have
been requested to ensure that the
allottees of ceiling-surplus land are
not disturbed in their possession and’
evicted therefrom either by the erst-
while owners or by other powerful
interests. There are no reports of
dispossession of allottees on any
significant Scale.





